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I. 01",DEP, DATED 24-1-2003. 

Applice-int was an estimator It is 

rl-e cise of the 7~pplicint that although he 

should have ,)een redesignated as ov,-rseer 

he had v7rongly oeen designated -is Draughtsman 

4  -1 n,,i ) ~ds a cons.--quence of the said mistike(whi-

i ch 	Deing commik--teed oy the DePart'nellt 

r epeatedly)he has oeen -dej..,riv#--d of higher 
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havinq receive~ right )enefitS, haVe gone 

uptc the rank Of Asst.Engineer 4n(-I#yet*L 

he is still sufferin'g,,oeing,an estimator/ 

qr.juqhtsffonin.j~pplicant has raised -a sk~ecific 

plea that; his rePeated representatir~ns 

have not been Considered and,therefore,he 

has aL-prcmched this -2ribunal in the ~resent 

C).A. U/s.19 of the AdMinis!:~rative Triounals 

Act, 193 5. Exist ence Of c ,rievances is r-'Ot 

eriough for re-dressai oy this -"riDunal-

one has to redress the 6-ame oefore I-Lis 

aurnorities first and the Dei-,4,rtinencal 

Authorir-ies/Res,L,ondents are the best ind 

,-,roper jerson to redress tine sii,-j ~~rievances. 

on being mentioned oy the iearned counsel 

for the Applicant,this rfiatLer is,,toiken ui) 

today irl the 1.;resence of mr.A.K.30seleamoj 

,- enior standing C-Ounsel for the Union of 

Indi,4; on Whom a COPY Of this criginal 

Application has oeep servo-ad.After hearing 

learned counsei for the API-,licant, it is 

thought just and i--rO,:-,er to dispose Of this 

C)riginal Apl-licatiOn at this adini--,sion stage 

instead Of keel,,?ing the Lilatter .ending any 

more Ih(-,refOre, this original. A,-I)lic4tion 

is dis,.Os--d of at this admission Stage bY 

calling u,.,on &esi,ondents I to 3 to look 

to the gric~vances of thom ap, I ic-ant. -as raised 

in che eresent CA(by treating the same to De 

a represent.3tion to the Res.L ondents) within a 

~:,eriod of t,j-em. months f rom the dait- e of 

receirt Ot a cOpY of this order, 
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-_On cd ... order d-ated 24-1-2003. 

Send copies of this order to c~he 

&espondents(alongwith copies Of this O.A.~WhICI-, 

should be taken as the rej~resentwtion of the Ap,,,lic6nt) 

Al Dy 
the ReskQndents 1 to 3.Free copies of this order 

oe given to the learned counsel for the Applicant and 

mr.A.K.30seeleacned Senior standing Counsel for the 

union Of india; on i-,,hom -a copy o f this OA has been 

served. 
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